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PLANTATIONS LABOUR (AMEND-
MENT) BILL

APPOINTMENT oF MEeMBER To loina
COMMITTEE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI1
BALGOVIND VERMA): 1 beg v
move :

“That this House do concur in the
recommendation of Rajya Sabha
that Lok Sabha do appoint a mem-
ber of Lok Sabha to the Joint
Commttee of the Houses on the
Bill further to amend the Planta-
tions Labour Act, 1951, in the
vacancy caused by the resigna-
tion ot Shri Madhu Limaye and
do resotve that Shri Samar Guha
be nominated to the said Joint
Committee to fill the vacancy”,

MR. SPEAKER : The question is:
“That this House do concur in
the recommendation of Rajya
Sabha that Lok Sabha do appoint
a member of Lok Sabha to the
Joint Committee of the Houses on
the Bill further to amend the
Plantations Labour Act, 1951, in
the vacancy caused by the resigna-
tion of Shri Madhu Limaye and
do resolve that Shri Samar Guha
be nominated to the said Joint
Committee to fill the vacancy™.

The motion was adopted.

ot wa fowd : sewe wdRE, Fav
aeatar & fawra &0 gdeAr F LA
T faar s ?

MR. SPEAKER : The Minister will
come out with a statement.

SHRI S. M. BANERIJEE:
making a statement at 5 P.M.?

SHRI K. LAKKAPPA : Sir, I have
given notice under rule 377.

MR. SPEAKER : It is not the pro-
per stage for notices under rule 377.

SHRI K. LAKKAPPA : 1 would like
to draw the attention of the hon. Home
Minister to certain assurances—

Is he

MR. SPEAKER : Please sit down
for a moment. Shri Nitiraj Singh
Chaudhary.
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REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL"

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY) :
1 beg to move for leave to introduce
a Bi.ﬁ further to amend the Represen-
tation of the People Act, T950 and the
Rge'presenr.ation of the People Ac,
1951

MR. SPEAKER : Motion moved :

“Thay leave be granted to intro-
duce a Bill furlher to amend the
Representation of the People Act,
1950 and the Representation of
the People Act, 1951.”

SHRI 5. M. BANERKEE (Kunpur) :
Sir, I am sorry to oppose this Bill, at
the introduction stage, to amend the
Representation of the People Act, 1950
and ‘he Representation of the Yeople
Act, 1951. If you will kindly go into
the Statement of Objects and Reasons,
you will find that a Joint Committce of
both the Houses of Parliament was ap-
pointed to consider the wvarious recom-
mendations of the Chief Election Com-
missioner, and they considered all the
aspects of it and submitted a report,
both interim and final reports. It is re-
ally surprising that this Bill which
seeks to amend many clauses of the
Representation of the People Act, and
makes certain things as election of-
fences, is being introduced at the fag-
end of this session.

Sir, I have three objections, The
first is this. In order to ensure that the
maximum number of persoms, who
have completed 21 years of age prior
to election and consequently are eligi-
ble to vote, are included in the - elec-
toral rolls, it is proposed to proviae for
four qualifying dafes. Then, it is also
proposed to do away with even the
existing nominal fee of ten paise and
one rupee payable respectively for
making an application and for filling an
appeal regarding the inclusion of
names in the electoral rolls.
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